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IN THE COURT OF SUB-DIVISIONAL JUDICIAL MAGISTRATE, BONGAIGAON 

 

PRESENT:  S. HANDIQUE, AJS 

 

 

G.R. 922/14 

( u/s 323/342/354/294/34 IPC) 

 

 

State 

 

V. 

                                                    1. Azizal Hoque 

2. Ful Khatun 

3. Mahiruddin 

 

For prosecution: Mr.  R. C. Mahato    

For defence: Mr. D.A. Rahim 

Evidence recorded on 4-2-16 

Arguments heard on 4-2-16 

Judgment delivered on 4-2-16 

 

 

JUDGMENT 

 

1. The prosecution story in nutshell is that complainant Rahim Sheikh lodged 

an FIR in Bidyapur Police Outpost on 18-10-14 alleging that accused 

Azizal Hoque on 16-10-14 at 4 P.M. dragged his wife to his house and 

tied her up and assaulted her. When the complainant went to rescue his 

wife the accused abused him in obscene language. Thereafter the 

accused broke into his house and took away Rs 5000/- from his box. The 

FIR was registered as Bongaigaon P.S. Case no. 631/14. After 
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investigation, the police filed charge sheet against the accused Azizal 

Hoque, Ful Khatun, Rahima Khatun and Mahiruddin U/S 323/342/354 IPC. 

Ld. CJM, Bongaigaon took cognizance and transferred the case to this 

court. As accused Rahima Khatun was declared to be a juvenile the case 

was split up and the separate case record was sent to the Juvenile Justice 

Board, Bongaigaon.  

2. The accused were summoned and on their appearance they were 

released on bail. Accused were served with necessary copies and after 

perusal of the materials on record, the formal charge u/s 

323/342/354/294/34 IPC was framed against them and the same on 

being read over and explained to the accused they pleaded not guilty and 

claimed trial.  

3. In due course of trial, the complainant and his wife were examined. The 

statement of the accused u/s 313 Cr.P.C. was not recorded due to lack of 

incriminating materials against them. The accused did not adduce any 

defence evidence. Heard arguments from both the sides. 

4. The following point for determination was framed in this case. 

 

POINT FOR DETERMINATION: 

 

Whether the accused persons in furtherance of their common intention on 

16-10-14 at 4 P.M. voluntarily caused hurt to Manowara Bibi by 

wrongfully confining her and outraged her modesty and also abused her 

in obscene language and thereby committed an offence punishable u/s 

323/342/354/294/34 IPC? 

 

DISCUSSIONS, DECISIONS AND REASONS THEREOF: 

 

5. PW 1 Rahim Sheikh  is the complainant. He deposed that on the 

relevant date, his wife and the accused quarrelled over domestic affairs 

and he lodged the FIR due to misunderstanding. The accused are his 

brothers and sister-in-law.  
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6. PW2 Manowara Bibi  is the wife of the complainant and she deposed in 

the same line. She simply stated that the accused were engaged in a 

verbal argument with her on that day. It is thus seen that the 

complainant and his wife have not supported the prosecution case.  

 

ORDER 

 

7. In view of the above discussion, I find that the prosecution has failed to 

prove the guilt of the accused beyond reasonable doubt and I hold them   

not guilty u/s 323/342/354/294/34 IPC and acquit them. Judgment is 

delivered in the open court today. Accused are set at liberty forthwith and 

bail bonds are extended for next six months. The case is disposed of. 

Given under my hand and seal of the court on 4-2-16. 

 

 

 

(S. HANDIQUE) 

SDJM(S), BONGAIGAON 

 

 

 

APPENDIX 

PROSECUTION WITNESS 

PW1..RAHIM SHEIKH 

PW2..MANOWARA BIBI 

 

EXHIBITS 

NONE 

DEFENCE EVIDENCE.. 

NONE 

 


